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CENTRAL ADMINISTRATIVE TRIBUNAL
AHMEDABAD BENCH
C.A.No. €8/94 5 84/95
in
O.A.NO. ©45/1993
ol NO.
DATE OF DECISION 26-6-1996.,
Mehmediphai vusufbhai patel, Petitioner
Mr. A.M. Raval, Advocate for the Petitioner (s
Versus
Unien of India & QOrs. Respondents
Mr. Akil Kureshi, Advocate for the Respondent [s!
CORAM

The Hon'ble Mr. Justice A.P. Ravani, Chairman.

The Hon'ble Mr, K. Ramgmoorthy, Admn. Member.

JUDGMENT

Whether Reporters of Local papers may be allowed to see the Judgment ¢ \/CL7
To be referred to the Reporter or not ? ﬂC
Whether their Lerdships wish to see the fair copy of the Judgment ?

Whether it needs to be circulated to other Benches of the Tribunal ? '/]/ﬁ
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Mehmeéphai Yusufshal patel,

post: Jiteli,

Tal; Ankleshwar

Dists Bharuch. cscee Applicant.

(Advecate:;Mr.A.M. Raval)
versus.

1. Unien ef India,
Notice ®f the contempt »se
served threugh Secretary,
Department of Telecommunicatien,
Sanchar Bhavan,
Few Delhi.

2. Mr. T.K. R®Y,
Deputy Engineer (Telephones)
Te lephone Building,
Opp. Bharti Talkies,
ankleshwar, Dist:Bharuch.

3. Bhti Cale G@hll
senier Divisicenal Manager
of Telephones,
Telephone Bhilding
Opp. Bharati Talkies,
ankleshwar, Dist:Bharuch. esese Respondents,

(advefates Mr. Akil Kureshi)

ORAL ORDER

C.A.No. 89/1994
and
C.A.Ne. 84/1995

in
O-A.Ne. 845/1993

Date; 20-9-~199%6.

per; Hen'ble Mr. Justice A.P. Ravani, Chairman.

The respondents have cemplied with the eorder
passed oy this Trikunal in O.A.Ne. 45/93 decided on
January 1, 1994 by reinstating the werkman anéd by

making payment of wages except for th el%faysand

sunday$:. The application fer contegétﬁFOEethe allegat
that he shouldahave seen paid wages for the peried of
helidays a&gt:ise be paid the bonus as per the rules.

S (84
2. ﬂ %he helidays are concerned, he would ke entitl

the wages fer paid helidays in view of the decisien
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ef the Supreme Court in the case of werkmen of
Arerican Express Internatiocnal Banking Cerporatien
V/s. Management of American Express International
Banking Cerporation, reported in AIR 1986 Lae.I.C
page 9&fWhether the woerkmen would be entitled for
the wages @£ amount of Benus is a disputed questien
of fact. The contention of the Railway is that

AaAlgurr <

since the temperary st ’fui SWMEIeYEES wasS not eatitted

by, Mo sotlicrtr e ool oAk

n V7 {
I <y

N

the benus ,@fPethe provisions, fhere is a genuine
. N L

1] ~ 3
disweute Therefere, on this count ne oerder can »be
- , I =

passed in applicatien for contemgpt. 1In the result
it i3 directed that the respondtnts saall calculate
the amount of wages payaele te the werkman even for
the peried e¢f helidays i.e, Sundays and ether paid
helidays. The calculatien shall be made latest ly
July 31, 1996 and the amo.unt shall ke paid te the
applicant latest by August 31, 19%e. If the ameunt
is net paid latest by August 31, 199 it shall carry
odr tisg e &
the interest of 18% from the date of this order
r

till the amcunt is paid. It is further clarified
that in addition to the liabkility te make payment

o Hg av—e
wagn interest as stated above, in case efpeayment is
not paid within stipulated period/the officer
coencerned shall alse ke liakle fer actions for

contemgt. In view of the aferesaid ohservation?ﬁﬁwhvv

thé& C.As stand disposed of accerdingly. %zf

; P Wﬁ(

(Ko Ramdm0urtny) ’A.y. Ravani)
Member (A) Chairman

vtc.



